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MESSAGES FROM RAJYA sABHA 

SECRETARY: Sir, I have to report 
the fo\lowing messages received from 
the ISecretary-General of Rajya 
..sabha;~-

(i) "In accordance with the provl .. 
sions of rule 127 of the Rules of 
Procedure and Conduct of Business 
in the Rajya Sabha, I am directed 
to inform the Lok Sabha that the 
Rajya sabba, at its 'sitting held on 
the 9th July, 1980. agreed without 
any amendment to the Essential 
Services Maintenance (Assam) Bill, 
1980 which was passed by the Lok 
Sabha at its sitting held on the 5th 
July, 1980". 

(in "In accordance with the provi-
sions of rule 127' of the Rules of 
Procedure and Conduct of Business 
in the Rajya Sabha. I am directed 
to inform the Lok Sabha that the 
Rajya sabha, at its 'sitting held on 
the 9th July, 1980, agreed without 
any amendment to the Assam State 
Legislature (Delegation of powers) 
Bill, 1980, which was passed by the 
Lok Sabha at its sitting held on the 
5th .July, 1980". 

12.20 hrs. 

RE. CALLING ATTENTION NOTICE 

MIt SPEAKER: Calling attention. 
SHRI K. LAKKAPPA (Tumkur) : 

Before that, with your permission, I 
want to mention about an important 
matter, i.e. about foreign agencies 
whiclt... are working ... 

MR. SPEAKER: Not allowed. You 
can come under rule 377. 

(Interruptions) *lfl 

very senior Member of this House. 
You have given a' calling attention 
notice on this. I can allow it it it is 
in proper order. Let me decide. If 
everybody behaves like this in this 
House, then only God can help. 

(Interruptions) • * 
SURI BHAGWAT JHA AZAD 

(Bhagalpur) : I would like to know 
for our future guidance: under rule 
377 you are accepting everyday two, 
three Members what they want to 
raise. Mr. Lakkappa said that he gave 
yOU in writing under Rule 377. We 
would like to know: why was it re-
jected? Was it not in prQper form? 
Was it not in time? Because in this 
HouSe under 377 you have accepted 
many issues which are much less im-
portant than what Mr. Lakkappa has 
raised. We would also like to give 
something in writing. SO, w~ want to 
kno\v for our futUre guidance: on 
what ground did you reject it? 

,,~ q'~. fifi~;:; f~-! f.1ilfT ~ 

fCl)~ it mq-fl GRfrtfr t ? 

SHRI BH'AGWAT JHA AZAD· That 
is what you should say that yo~ have 
not rejected it. 

MR. SPEAKER: That is what I am 
telling him all the time. 

SHRI BHAGWAT JHA AZAD: He 
did not hear it. 

MR. SPEAKER: He does not want 
to hear it. 

SHRI BHAGWAT JHA AZAD: So. 
it is still under your consideration. 

MR. sPEAKER: I haVe received a 
number of calling attention notices on 
this and they are under my active 
consideration. I have not rejected an! 
of them. So, how can I say? 

SHRI K. LAKK..AtPPA. Sir when 1 
MR. SPEAKER: Nothing 'should be gave notice of Call Att~ntio~ on thiS 

recorded. Mr. Lakkappa. you are a bO t su lec ... 
------!------- ------ ------'_ ------ ---- _-

• ·Not recorded. 
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MR. sPEAKElR: Why do you say • like this? You are a very senior 
Member of this House. You know, I 
have not rejected it. Then why don't 
yoU cooperate and let this House run? 

SHRI K. LAKKAPPA: Sir, I am 
seeking your protection. 

MR. SPEAKER: You are not seeking 
my protection. Mr. Lakkappa, you 
could ha'le talked to me and I could 
have explained to you. 

12.24 hrs. 

CALLING ATTENTION TO MATTER 
OF U.ij.GENT PUBLIC IMPORTANCE 

LAw AND ORDER SITUATION IN DELHI 

tit ~ eN f~ (lf~'<I"pi\iT). ft" 
'lfet~"il41lf ~ ~ ~ ffiMi fm~ f~lf 

IflT ~ ~Q: Jim \iff ~ ~ r~ ~ ~ SJrv.AT 
EfiW f ftf. ~ W Ifl=t if t:J:Cfi Cf1l(fOlf ~ : 

'f~ it ifiT'!'l ~ QlfCrOO CfiT ~f;nr~ 
§t f~fCf $iR ~« ~ it 9 

~, 1980 CiiT ~r ~, 
Co 

f~~ it fcr.=r ~~ ~f si-aT;ft 
':tCwn ~ ~ fftITel if) ~a~ 
I~ f~ ~~ mr efiT ~ cm~ I' 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKW ANA): Sir, 

although there has been noticeable 
decline in crimes in recent months, it 
is regrettable that inCidents of this 
type do occur sometimes. 

• In the incident of dacoity at Khari 
Baoli, a gang of 6 men a~ed with 
knives and country made pistols en .. 
tered the premises on the first floor, 

located in Katra Ishwari Bhavan at 
12.40 hours. They blind-folded the 
eight persons present in the premises 
and tied their hands and feet. They q 
looted property worth approjdmately 
IRs. 10000/- including cash of Rs. 6000/-
7000/-. No violence took place. On17 
a minor bruise was su1!ered by one 
of the Victims. The dacoits left the 
premises at about 14.05 hours. The 
inciden t was reported to the police at 
14.25 hours and the police reached the 
site at 14.40 hours. A case under sec-
tiOn 395/398 IPC has been registered 
at P. S. Lahori Gate Investigation of 
the caSe is in progress and all efforts 
are being made to apprehend the 
culprits. 

After the new government came into 
power, a number of steps have been 
taken for improving the law and order 
situation in the Capital, including 
creation of new Police Stations, aug-
menting the staff of the existing police • 
stations, replacemient of old vehiclel~ 

modernisation of tbe Control Room 
and improvement of the communica-
tion system etc. , 

The Delhi Police bas intensified foot 
and mObile patrolling witlj walkie-
talkie sets and wireless • fitted motor 
cycles. The Home Guards have also 
been inducted for night and early 
morning hour patrolling. ContinuOd • 
drives by the Special Squad ot the 
districts to detect criminals and othet' 
bad characters have been undertaken. 

The law and order situation is under 
constant review at the levels ot -the 
Police Commissioner and the Lt. • Governor. Home Minister himself hu 
held reviews with offtciall. 


